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BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): With your permission,
Sfr, I rise to announce that Govern-
ment Business in this House during
the week commencing from 20th
March, 1978 will consist of: —

(1) Consideration and passing of
the following Bills, as passed
by Rajya Sabha: —

(a) The Gujarat State Legisla-
ture (Delegation of Powers)
Bill, 1976.

(b) The Kerals Legislative As-
sembly (Exiension of Dura~
tion) Amendment Bill, 1978,

(2) Consideration of any item of
Government Business carri-
ed over from today's Order
Paper.

(8) Consideration and passing of
the following Bills, as passed
by Rajya Sabha:—

(a) The Tndian Standards In-
stitution (Certification
Marks) Amendment Bill,
1978.

The Malernity Benefit
(Amendment) Bill, 1976.

(b)

(4) Discussion on the Resolution
regarding Road Development,

As memberg are aware, the House
will take up from 31st March, 1978 the
Demands for Grants in respect of the
General Budget for 1976-77, the time-
table in respect of which has already
been eirculated to members through
Lok Sabha Bulletin of 23rd March,
1976,

e,
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GUJARAT APPROPRIATION BILL®,
1976

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHTAGI: One be-
half of Shri C. Subramanism, I beg to
move for leave to introduce a Bill to
authorise payme{ and appropniation
of certain sums from and out of the
Consolidated Fund of the State of
Gujarat for the services of the finan~
cial year 1976-77.

MR. SPEAKER: The question is:

“That leave be granteq to intro=
duce a Bill to authorige pay-
ment and appropriation of
certain sums from and out of
the Consolidated Fung of the
State of Gujarat for the servi-

ces of the financial year 1976~
"

The motion wag adopted,

Shrimati Sushila Rohatgi: I in-
troduce the Bill,

1 beg to move:

“That the Bill to authorise pay-
ment and appropriation of
certain sumg from and out of
the Consolidateq Fund of the
State of Gujarat for the ser-
vices of the financial year
1976-71, be taken into consi-
deration.”

MR. SPEAKER: The question is:

“That the Bill to authorise pay-
ment and appropriation of
certain sums from and out of
the Consolidated Fung of the
State of Gujarat for the servi-
ceg of the financial year 1976-

77, be taken into considera~
tion.”

The motion was gdopted.
L]
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